M

; .
]
N o ' . ) f

Al

o
A

- A
) - - 1 PR - 4 ey W T Y i tal I
I THE ConTaAL AT ATST VI T?Ld;HdL:H:DLJnu.u gEdCin: %53
\ 2 5
T O HYDE \y%

-
‘As 1625/93, 7" iﬁZ,ﬁZS,154,16?,392,31?,313,J?g 440,441,
&

4472, 430,527, 52,520,531,554,638,424, 39,648 and 64%0f 19

:  maTL F QIR 20th Apgil, 1999

oh_1835/98

1.\.N3r81ﬂ9 RLo G, mLuAL53teer
2. ~.M.Singh = : 5. 3.3ala2raj
3. N.Srlﬂlvds 6. §.C.*amulu

.

Lppliconts
. nd

tnion of India r£ad.ay:

1. The Dirzctor Gcnerel,Pest of posts New delhi-110001.
9. Thz Chief Fostmdseter Gnnar:l,ﬂ?,Eircle,Hydarabad—EDUJGT.

The Sr.Superintsndont J7 post affices,Hyderavad City

w
.

Divieion,dydarabeid-i.

L

cspondonts.

TAL112/99
Autuczn
1. S.5uresn . ; 7.5.5alara ju
2. 5.58tyanarayznd 5.0, Yinod Luadr
3, . Mars ng L0 g, .1sholc U@ty
4, %.ohoji .iczddy. 10. d.Zemiroddin
5. P,R3ju 11,74, Kans lammd N
5, T,Yadagizi 12, Prabhu
... Apoalicants
Aond .

Unicon oOf Ingdicrap.by

1. Thr Director Saonersl ,Ozpt of Posts Heu d=1hi-11000T.

-

. Thc chief pésﬁ Hﬂst:r'ngeral,HP,Cinclu,Hyderabad.aJGOU1

3. The Sr.Mansger,Moil fHotor Service,oti,Hyderab.d~5J0150.

...Rasnondcnts

Contd., ... 2.



e, 1 )JI/Q‘J

Gonahamaen

Lt
.

1. O.5uryanarays
7. B.liurali

3. S.Acmskrisand
A, Y. venkaban Ao g
5, Jani ~p s

l:*._ .\.D‘-’L" 1-—1.(-:," Ll
7. 1.4, ihined

“. oM, Flolenm

o, i.Yenuotoraa
16, %.Arlsnn- wartay
11, M, Suriolny

12, Cii.drishna

1

A6

tpion of Indild
1, The Dirc
2. Tha

3. Dostmasgter

f&j.by
ctor Sconar
chisf poustmas

<onorol

4, Suderintandant 7
Yignkno ouiondm,

154/93

et
Wl ll L;.

gslah

!_J

Dirzctor unn;r“

7. The chisT pastialzt

Ryder<iid.
5. The paostm@ster 45D
supdE of

postndster ,Cud

4, The
5. Thz

past

ST, 467/99

tur J.neral,ip,Circle

by }
Ly
Al

+

G A cnyaiad
.aﬂ\?pudeHu

e
T
.

O fa ~1eh gl

" ,L)‘:U“-'Il-l i .
. . qu-Cﬂ:.;gan--ri

. 1, - P
. Su Ttiee D

. CCSWeTomnt
Loiksnmi
aendkarao
22, FALAPPTy=mind

i

-

L]
!I-imf-«__'fjlﬂk‘

23. T.Suramak
- 24, 5.32nyusi Re0
o 25, i.Lkshmi

.Applicants

1,0u:pt of pasts, wow delhi~1100081
-50

’ isskho pitaam Egginn,Uisﬂkhupﬁtnam.

Pl a‘{ydu.'.‘-b--u

x3s b 3ffiua,uisakh&pﬂtnam,postal division

i ..Acspondents

.. Spplicunt

Deat of posts,Sunsadmirg,iew delhi-1.
my e AErtl,Ap.

circle,Dakscdan,bids

er.1,A?,50utharn Ragion i{urnool.
szlcns,cuddapah division Cudodp2in.
5160301,5%-.

danah,HFG,

,..Jespontsrts

1. Camnonad aenlora ju ) 14. Jagqam SCryvosuwarinio

2, oundi ¥onska Jao 15, W, 5haniff

3. yada Lpplyioami 16, Potripilli Chins oppsls

4, Motho Magosuers T80 17, >Sabyanoraysnd: s S
_ 17 M.Sopalsa Krisnngyourtny

5. Janiswamy Skanmnonia 145, lurade Sangadhar e

6., T, Yconikatoren

7. Fatikiii Towm. T30 19, Ubtsdl Zotno gumanl

. Lopinti .amanLnoum

rontd.. .. I



J
o, Pgthals Sapyssl iC 20. grandhi Shimeshusrd 230
10. fcesalc Jan2odnasns Jan 27, Sungs Shankar RO
11. Ppshinate Saby neriyséns 22, Jonam Kichore 355bu
12. Yorra Vonl@peswlriras 23, Kanuparti VYenilri Suril Ju,u
13. Soliwsde [3nak& 350 24, Smb. 9.1, Mhati jeul
75, 5.0. [oscen L2sa-

....npplicants

Lol
A{S

Union of India rzp.ay-

. Dirzctor Sznera i, ut of Pasts,Meu delni

. Chisf Gaqtnastﬂ Gorncril A E,Cirele,Hydsranad,

. Postimistor Genoril Tisclkhaps tnam E'glﬂﬂ,UlSukhapﬂtnﬂm.
. JUDurlﬂtGﬂdéﬂt M5, M5 'y Division, Yyisalkzpstnim,

—

v Lad PO

...2esnondents

2.1, 302/99

1. 5.Mahabaoab Cash? "2, Y.Uenkatesy

ad, Smt.Y.Suguatmme 4. L.Hari Yrishna

5, Sali Spkaeian . 6, Smt. Gu1li Avmulomma
7. 5,8%kthat Casha 5. Zampid Subannd

a, Jammi [lanomad 10. Gu.Marassioh

11. Y.Supheroaju 172, ‘ligloturu Uﬁnx;t:iuh
13, 3mt. S.odshesran 14. T, Sidizmm

. .d{j}“ﬂlh_}"}tc
nd

tinion of Indisn e,y

1. Divcctor Sgn2ral,lopt i 0sts, ,Mau dr‘hi 113041,

2. Chief postmistor Gpannt i, 7,0 tagtel Circle,dydsrobad,
3. Positmasiter Zencr st i llural:l Regldn,”u no.l-513045, )
A, Supgrintandest o 12l arfica, Quddiapen Postul Division,cuddepah-1.

. ..ncspondents.
Lo iDL 317/9%

DGoctweon:

1. G.Maegdraju 5. G.4risinz {urthy

2. A,Yankatsloxamma 5. P.Sudhakar

2. Sunkalemnd 7. Smt.D.Mastonanna

4. D.Aswarthappa 3, D.Raaanjansyulu

"‘\nd .a.f\pplicﬁﬂts

——
.

Union of I dia rz

Director Gt erdf

., The Chigf pnas
The Superints

af posts DAk dncvan jonsadxn Margh,iicu do
ez § neral,i®,Circle,Dakeadan,hdidd Hydorso- (i

3T
d nt Ao

:J ct
J
9

L P2
.
-

l way Mail Servica ,AhG,0ivision, Guntd“»_.

.. .Fospondzncs.

Contd.....d.




e
Y
.

L. 316/59

Jetuoﬂn-

1.

wrJ

...policant

a{ 1.8t nfficus,Gudur Division, Ludur(HL)

Jnian od Inciit roploy
Director Gznerel,l.pt ad posts,Dik Thavean 5&n5ddm arg,ﬂzu gulhi.
The Thicf pagtieoster o in-ral,h?,Circle,Bak3adin «hids Hydspaaio,
The Superintondent

tor,

4
4, The Postmuis He it saist officae, Gudur (ML
R k ...nigspondents
C..112.326/95
1, J.0opilrisnna 23. O.Neglamma
2, C.Jayachandre 24, W.Enandmml
3. ¥, Sanker 3nou 25, ¥.Doramusiay
4. Smt. S.Chan Zogun 25, K,Madhu
5. 5.fahsbook 27, . Keisnng
6. C.lamunammc - 28. M.;Sngusu imy
7. P2,Romaizh 29. T.Hzmadri
8. V,Zsuwaramnd 30, ‘', Chengalarayuly
9, Y.Chengilopayuly _ 1. F.Sumatini
10. M, Gnunammna 32. K.Y, S5hasucthamma
11. L. Gavindamma 33. K.Uenitdaan
12, subrahmanyam 34, “.oYellaanc
13. ', Sugund 35, F.3odan Khan -
14. K.Pbrumul 36, S.Jabun Joco
15, @&, 5ubrahmt ny2m 27. S.FaEnim& weoun
18, ' 2 . 3%. T.Uenkatsswarly
17. N.Ysdayaiind 39. 0,5ubranménydm
113, J.Qajuﬂﬂa , 40. @.chandr.amma
19. K,.32 jomna . 41. G.Maliika
20, G.Ademmo 42, K,Vijayalakshmi
21, d.ialemal ' A3. C.3arojamme
22, A.u_ Somathi 44, K.Kemari
.. .Apnlicénts
And
1. @nion of India,rgp.oy Tns Dirccter Ggnoral,dspt 5 pasts

Dak Jhavoen,MNew delhi-~113001.

The Chicf pastwmaster Gozaeral A5, Cricle,dex Sadan,HyderﬂbﬂdQSGUJD].

The Bostwwster § _neral nurnaol heglon,&ur”ool,ﬁshoknsgurf510885(
The Supd-intondbit of post officcs, Tirupati Division, Tirupsti
Chittor {DIST}AR.-517531.

e.e..mespcondanis.

rontd... 5.



f

AN S. 440799

. ¥Yeldaian

1. O, Eduknndd Ly 3,

2. J.83J% 9. Kencherle Sudochlnd
3. Shaik ¥erimboi 10. T.Lolithe

4. 0, Subuaand 11, Bibi fishd

5, R. Chaxra 12. Syed ili

5. 1. Laksnhmeaucd “4a. .M. Sovitri

7. Gleoesnumadl : ...Apnlicin ts

.ond

—_
-

The Union of Indiz r:25,0y the Dirdctor Gengrol,Jent af posts
few delhi-110C37%.
., Tha Chigf Postmostar S_naral,HP.Circle,nyderabud—580081.

ALy P

The Sunerintzndent af 208t affices, Tensli Divieion,Tenali,
. Tnse Dostmastﬁr;T:u%li,H.ﬁ ,
S .. .Ruspondents
75, 441/99
JeiWesn: - : . )
1. 3J.Mmadhavea 49 6. Smbt. Chalkia Sovardnzng 1ani
2. phikili Moulsli 7. jffaniksla Ankalu
3. Gulam Ali 3. Peszts Krishanjsheyulu
4, Smb. fMzda NGachdsomm- 2, Veligoragpu Venkatoswdrardo
5. 5mt, Chintd Tuipooyanand T -
. v. o Rpplicants
S nd ) .

1. The Union of Indic

ffedy
Ditector Genercl.,Dept

* by ' . .-
of aosts,New dslhi-110001.
2. Thz Chizf postmsatss Simeral,AfCircle,Hyderabud-1.
3. Thec Superintondont of
Moenilipatnam.

Jisk offices,Mechiliptindm Division

4. The postmastcr,fcchilipatnam, i, .
...hEesponderts

1. 3.5%0u #3230 -9, Snt, Pilla Ramalakshmi
2. DL Sanjeavirdc 10. Smt. D:Romecnmd

3o FlLILALELES : 11, Smt. f1 fongomaid

4. 1.7 0Mohend 2o 12. Smt, Si~ Smanamnd

5, T. Burgarao 13, 5mi. T. ficabznumad

5. CH.S5CcEyIner2yind 14. ®. Scmbasivad 590

7. Smt., 5. Pecmivotind 15, Smt, G, Hppalamma

B, W. 32yad R0 16, Smt, D. Konczmind

...Apnlicants
hind

Contd...0.



Hpion of Iadiz ol 3y
1. Dirzctor caner el .unnt o ufl
2. Chief Postoitetss Sén:;‘$
3. Fostmintzi S.merloo 0L
(" S:.FUPLLlnfr aoonb o of 938
Ui‘}"}h’_"_l ca .
3, 480/39
Setween: - '
1. 2. injaiah
2. 0.3.5ustvy
3, C.3rinivis
4. domced KD2nN
9, A, Tawoe’
5, L. Mom esnucrérad
7. Mear (luzcPiar Al
i, ”d.:um_lj,lud;jxx s/a Md.d
C g, oig.alousmuddin )
19, fid e ynz
11, A..d. ea .
12. Anmad Jeclani
13, 4,7 Khon
14, §.9% . Husstin

15, .Monhon =40

18. \D.u.'ll Khen

33, tig.imjaduliah Khin
34. Suiam ohamed

35, .M 4uarishi

KTap “j %'l:,m poshn

3 . '\Jl"—.i -l|

38, .admasu,my

39. A, Shapfuddin.ii

40 &
Al

LHogesuEruesd

Tumagndér

L7 JHames g

.3 .;.nUﬂUT
45, Bmb.r.Yoshodhaug
4, ".d.\LLLJWW

46. Smt. Shhnta oti

1,

A7, weC. Prekas)
4‘3. ’\Anjayrll\‘ l
49, ML.hAzZ

5C. K.Rujanna
51, i, .~Lisznnd

tn
A

T.4inod Kumar

53. S.hppala BKuldu
S, 4.iomals Qui
545. C.Oass

56, Smt. Jomund.
5?._Sur~°n SOLu
53, 3. 'rvilsk Sicgh
30, A NCycum

6. amt Savithry
51, Smt, Aujomma
62, Syed Zakiud.lin
53, HMohd. yus ihan

TJone luddin

“Jqfs
p PDJLUF

cuw dzlni-11020 oo

cirel u,Jvdcranuu—s.
«asu:l Asginn Vijeysuada,
,Mijoysuwe s Dostal Jivieion

. ,u._:;"lt‘ﬂx.': ks

17 3.7 Tn""‘-JdL—r

15.00. ezt gk

15, e jander Singh

‘u Gomareonder Wumer
21- e B‘:"-l n\..d Iy
T.fzgesh

i1, Bikshpatiny

24, D.Mahan deddy

-
272,

23,

25, o.oanilkumar
26. 5.5.Reddy
27, %.0opal 1&g

29, D,Raghévalu

29, [Md,Yousuf

30, Smt.3..alamna
31. D.oamSsuw=my

32. Y,Rudhekrishng
76. G.Prabhakar

77, Smt,l.pamnd

79, Ihd.Hyder Share.f

79, fd. Hopeed Khan
.30, Sat. Aesocl Khatrtoon
TAg.n, Aziz

e
.i...g_j

Srinivasid
a1l

52, 1.

13, Md, Hesszn

g4, . Nehujl

535, Loxmamnt , )

36.5.7%, 33lczm

37 . . Yadsiah

as. md. Sodig Al ~
go, 45, Lingam T

V. agesh

Smt, ©l.Iumanujanma
Z.bL Rao

Smb, S.Sarcsudthi Jui
7.W.eddy

92,

9“’1-

g5. fohd Zanhear
36. 1, Lingom

97, &,3nivaikumsr
94, ?Uhd ﬂFZ”l
g7,

103, .
101, ¥S.asday
102, Si

103. S
184, il
105.
106. Smt.

Colmanma
r{ ’JI"]LJ '.‘v-l

Contd...7.



B4, Sh.wRhadar

6a. ',Victor

65, v, ,Raz gk

87. Smt.l.Ch.ndranmd
52. S.numar AbLls3
G2, i, Zosofy

C'. SZﬁt. :.UC'L—-]— I\Shll
71. Smt.G.yaralnkshm
Jujiu Singh

I.0adnakroishnd
Smt, T.5ur nivetni
Md.igal 2eig

120, “A.hhadoLl

127. Z.Cchzndra Hohan

122, Md.3shinglr A 1l1

123.5mt,.C,Har2s3nms

124, Smt. Santosh ol

125, Smt. .|\--”:1.‘3:|-n| Ta
p

—
N

:'....-nt.'h-l L,h--;y
. vatcdbukar
1235, C.Suilmy
129.Mmd.5han

33. 2.:131.10.:{1

131. Cit. ilcidu

—
I\J
~J

0 ﬂf_i

1. Unian of Indin," :
Dircctor Gonorll,i

Fl

2. Tho Cniaf “asthin.
3., Tiig seni)ir suncri.
Sarting 2iviaion,

T1.527/65

'J

J.Krizhnomocniri
"o'J.JDL.'J;.u 3
Z.Jaburdo
. d.5op2l rao
Jursheed B8aig
t.Gangsh
K.i—muah
nLoyasantha
J.Saraiah
T \Vemnkataraom
o Laxman
. Fayax Zeln
t.Ogvendear
J.acvindra
TY.5wamy
Snuaik Jadimiye
5.ippochary

EaN A T 4 AT &S N ]
.

N
=

*

S L) P = WD L
- .

Chary

_—d et — emd B S
=~ W
. . =

i
i

g, Ty
3.0
ST
[N RV
- T oea e .
oy IRl Tt
FEVERE s Fal L w1
H '—q.
Hydzro

107.
105,
109.
110.
111,
112,
113,
114,

115,

116.
117.
118,
119.
132
133.
134,
135.
135.
-137.

e Rk
wd o

132.
143.
v

f naistg,Neu da
1, nndh_'

l l\--'a.

.q;d~588327.

an
.

19.
20.
21.
22,
23.
248

25.
25,
27.

la}
[

29,
30.

‘|i Asnak

Smi.,. magme Boo
b Hﬂrdrlng fLils!
Smt.?. ulomml
ﬁ.nus;r ali dhan
md. M. Faroaquil
S.3avikumar

id ., S» lcam

Md, Younus Salesm
.lohon o
M.,Sriniv-s
Md.Farsad Ahmed

MoVinod  undr
.M. Wagash:
., Yodagira
L.N.230
G,9hivikunar

L ':A'..r',l .Dh::

¢, Yudavy. A4S0
3.5.0a5u

AL CLiumer
Yy.raju
E.5atheich

.Applicints
Ihi~11G60317.

pradash Cirele
lugy 11l Servics,dyderab.d

...0espondents

E.”Ogcsuarﬂraa
i Naracomml
Shailk
Roshan woddi
M.Srinivas
V.\Vankatarao
Jayamm:
8.2511anga
ama T
.deml(Smt)
Fodenkotzsn
Laxmi Sui(Smt)

371.0.5h3shiks 1o Kum)

.. Applicont

el sContd. oL 3.

,Hyder abad-1.

L.re



Lnion of indi2
Oirceotor Scorer

2, The

. Tha PFostmisles Ignnrt
4. The Supzrintziozzab o y
a7 u Divigl an, il T3, HydSE

. 529/89

v
-

vandukuruy Fomic Lo
KomoTagiri Anantad
Bocrlo Lexmi
Thundurru Chagkipsrid,
Poscrlonka samudsrun
Bellanukonda Gangdmat
Jalosani Semrpa jyém
Pilli pitchi Reddy
Jidapati Vijaycloksinmd

LA i

o s e R )

[ IR I a0 RS SR B S QAT SV LV R
L

1d, thtblpulll Jhlﬂjﬂﬂ
1. Veligotle opptlassrisemad
12. 3.8imhecha lim
13, T. Parvsti
"l{.l- N ..‘Dﬁ«nr‘o
15, #3.Ysllarzo
16. 3haik mahubouh Sasha
17. Yorramsetby Ranmanno
()

-
L
.

™ 1T~ 1 -
Sermala Vonsomno

Kondapalli Kapskamnd

[t

qind

Gcn:rul,nﬁ;Circichyderﬁ
,vydepsoad Feglon, Dale SadLn, i

~ilw.y #2il Service(Ams for shor

s,

raosd-1.

24,
27.
22.
23.

24,

" 25,

26.

27.

+
.'-J.

29.
34,
1.
32.
3»\

34,

-

S
-

36.
37,

.. .sReapandents

Cude Satyavitni
yangebanda «tchaysmmd
Yallupuy Jurganaes
Shaik sshd Gea
Kails 30jsmmag
gujentri Nagaménl
dajontri Vesrémmd

Guduguntla dcghs Krishad
Chintlae Mahslokshmi
Kegesarda fianikyam

Kanmamﬁ”ti Haracommd
\0 u-—im e

Parom
e ShunmLL»m
ch. - W“Jtrqd» arao

n.urunm&Jer
Y.
Jecohamss

YT iohanzipishng

3, Circle,llydes

G, P:T,Dispensar)

1. Thes Union af 1-4i% 2z,
Dok Bhuvan,lzw ooind, 1J” .
2. The Chief Tostazet-r {3 azraly:
3. The Fostmestorn Brre;.1,
4. Thz Sp. Supcriaboadent 37
yijayowsda<n20201.
5. The Sr.ostaister,yijsyruada, .o,
6. Ths Pastmﬁqtcr,uJbuanJGm'ct-H.U
7. The Sr.izdical Tfficco-in- Lﬁ Q
3. Thne Postm-stor,iszvic, . o,

31.836/99

1. 8.Vankebcosuarnlu
2. ¥.userama2 (Snt)
3. ¥.lam pai{smt)
Ao e - - = .
L Tuonaanmt (3nt,
5. Y. Llokshmainh
&, CH,Hagzsu? rara

A an ,\
7a :..r'l‘-"j jnl\ur‘]\b‘.
5, 4. uaniman (5at)

Viareus

701

n-oo

ipplicinta

- -‘qtl—"] .

Vign /Juﬁda R~313.,,13 yLuanda-5280492,
aJest offics,

yisoynwede Divisian

422001,
Vijayowsda 220002,

Vijuyauadl.

vi Baibu
_Lalcshmamma (5mi)
. Soidamma (Smt)
Jan Busiimt)
SK. Shaisz
. Llakshmi{smt
ild. Koreom

Ahnad
... pplicaents

fohd .o kinzl

Contd... &

o



1. Un%on of Indi2 e Dy

The Oirectorl nzneral, 3 _pt of pasts,ieu delhi~j13801.

2. The chief postalst.r o neral,AP,Circla,Hydcrabad~1. |
3. The postmaster Loh r21"vijayawadd Reglan,ULJayUuSd:—SZDOUZ.
A. The Suwerintsident 37 sst offices,{namndm Jivision,KKhamian-3

... igsnondants

pALpe, 831/93

1. P, Prasadarac g, y.ysznkatcswarareso
2, Ayula Laxmam.:d 10, Y. Tirupsathomma

3. riudigonda Lixmdmml 11. ¥, Farvathi

4, T,3ubrahmanyzn 12. A.iaksomi

5. D.Ucnkateswirlu. 13. XK,Ganapathi

n, ¥, Xotmma ' i 14. G.5ubbalakshmi

7. T.Venkayamns 1%, Madugula Bapanamma
3. T.3o0idulu

. n -“!' ppliCG ﬂtS
And
9. The postmastar 5, nsr-l,yijoyzucdd.
2, Tha Super intcndeat of post affices,suntur Jivision,suntuz.
3. The Postmaster, rundclpct Head Post of ficer,(untur.

...Bespondunts

e R ek

6r..554/99

1. J.5rinivisulu 9., K.Suryanarsyana

2. 3yed Omar 10. K.Rani

3. -.Monan 11. Budamad

4, Moihd Osman . 12. D.chandraiah

5. I.3.9Qurgsich 13. 3mt, Mesra 3ai

6. 0.Pandurangam 14.. J. Jagadish

7. G.Ramulu 15, Sunderamma

4, Smt. Zubeda 3ogum 16, ., Llakshmiboi
Yersus ...Apnlicants

1. The Union of Indic rsp.oy the Director Generl,Dgpt of posts
Hew delhi-110401. '
2. The Chicf postmaster G.nerel,AP,Circle,Hyderabad-1.
3. The Sr. Superintendcnt of post of fices,5oc bad Divisian,Sge'bid-15.
4. Tha S5r.Postmoster,Scc'bad,H. . 500043,

‘ "«.2zspondents
Ch.), 635/99.

1. #. Narssimhulu 18, Joda Narthamad

2. 3.famcnsmma 12. G.Polomaa

3. A, Prabhavathomad 20, P.Sezthamma

4, G.Sdtoromamad 21, S.Bhudovi

5,F, Soshamma 27, 5.Ankamma

6, U,S5ubhzsiiini 23. D.Seshamme

7. A.Nagiré thanimss 24, 3.Mustzlaiah

S, H.Gongadhenan 25, Irukudinnela HNirdayandmmd .
9. M, iomal2man 26, Irukudinnzla Homy

Cantd.,...1d.



Y. Kantnamas
1, Aangansyskumns
3, 5u303m 8

3. oH.Yimalo
14, Jdodudiseshanna

15, Iindla podma
16, Indla Ram2numas
17, Shaik Masthantoen

Yorsus

Union of India ro

Dak

1. By

Ehavan dew delhi-110801.

n
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27, S.Sankaramma
3. M.MAasthanemma
29, S5¥,Karcomd
30. SK.fumttz
31. T.Xondcmma
32. G. Pedaamal
33. Goangapoti Nagamma
.34 ,5K . floarboe

e .f|ppllC‘- n
tns Dirsc

Circlk Hyder 2310
post offices, (SSQ For s

2./ The Chicf Fastmester G.nercl, AR,
3. The Sr.S3urarintaadeont of

) Mollors D.L‘«.JlDl..,j.-_.L C}""'---":)'j DD1
&, The Asstmastar ,Naliiwe i

’Il

. Tha posumustnr,nduall,uﬁ;.

. PULJU“rthf Mogkaro ju
. Kisireddi Noak@r-.ju
. uudey Chl."\u MR- f_.

Meastla {onname?
Pulagnls Loxdams
Fuligzd= i_'uﬂ..r]...,n,
Surampudi 47

Mimmaka ya 1
Paturi Sbehfylmad
yodlamani
vu[‘a_,.;-n & §os cry

= 0WIs WM -
-

_— e = B

~
-

N ) .REJDJHCJGI'ItS

f

. Chunna ®prsluncrasimas

. Podirsdla Ching Satyonariyanc
Chaganti S2tyan.araysnad Muz thy
. Yanapalli Lesmi

 iohemmcd Anuar

.26, Chinta Muniswimy

27. Katiogslla Mockacrathnom
Pisingi raghavuemma

ﬂo' Makke Kavummo
aD. Chinurupalli Yonkat

S8WATaren
Chipurusclli Yenkatulexmi

15, Faetnale Tmuvem e 32. Xpppisctii- 5atySntrayund
16. Geonka Subhalalishmi 33, Suripalli Suraswithi

17. Medisetty Vecramnade .roo 34, Hhandala Subudlaxmi

0. P1r1 Yenkateswtnoroo 35, Allagi S2thibapu

15, allupuri fogesudsi Ly 56. Challe Thotama2

20, Guooalu L2xmi

21, Yerramsgtiy Simhidry
22, ¥adsjari Tatcoras

23, Polavircpu dagamini
24, He:lopu iloskaiamna

Gond
. fhea

S

rap

Union of Indic

flaw dedni-11G06d17.
2, The Chicf postmister
3. Tho Swuperint zoddent of
4. The Postmastar, i
5. The Postmiéstur,Samarld

General A.C
cd

cipada, do.

37,
33,
3g.
40,
49.

Ta jena Yerukamiad
Avegudu Hookalomma
yaddadi Appalanarasammd
Kalla Suramms

Talatam S¢tyavyathi

. opplicints:

.0y the Dirzctor Genocral Dupt of Nasts,

no—-
1o

ole, “yuérub”d 1.

ir
anst of A cds, Auklﬂube Uivision,XK-ikin du

-

kota, HE.

. .0zspandants

contd...

-

il

wr



o

A, Tataioh
And

4. Hpien of I”dl,

gangadm
2. The Chiof Sostba
3. Th"

‘,::'- ll 2 PDSt’IESt::E l.-

L, 545/99

,____.__—-———-

Tetuwasen.

q. Dolka agamTa
2-_ Kaﬂc‘ﬂcﬂ.‘ l'—l

3. jiarra 3:51nuhu
/i

b.YGll;mma
4. Lokshoi
..u. |\Il LN UQ[']i

oy L
- 8 ®

And

1. The uUnion of ind

(D.ni{p) for snax
The Chisf postiat

L3 N

Nara Sarmpjtt:
Tha QJStﬂMbJL
5, The Postmastor

N
rj .

oh 649/99

6. g —'B_Ju‘__ln.

fjersus

.1._(_‘, \lk"d ‘Ll

Supnrintgnu;

Snadurénneohlo 8.

Thz Superinteznde:

1. .54, Hogabhus shns ".ac

2. Condu JEnEi@nad

3. Ygadvorapu (B

4, 2, Llakshmi Harisiﬂ\'mu::hy
3. MD Sherfudcin

oW

rel. oy ircctor.sancr&l,aapt ot pCstsiDik Ohav
LT 7urzr:l,nﬁqb1 cle,Dox 5adan «“;Lu?ﬂVdc_ 200,
af pnet Sffics, Gudur Givision,oudir ML)

n ﬂ,Gudu;\uL)

.igspondents

7. . 5apuda

Bathan Subinaitd

9. ﬂ.ULnﬁutala&shnl

10. Sk. Huszinuas '
11. i, Parpvathamma

' ...HDJllCuﬂt

ia ren.by the Directo: Gonerél Dgiukt,sf pasts
vy
swEl Lgnzré al,AF,Circle, Hyd—1.

't of post offices ,Nurumurﬁopbta DAviglon

lquSH:mect#,%.S.

.'Y"”‘_-l-tan_'g‘_ llc7‘i

. ..Respondents y

. Madabattula Sundnad

, Yerravarapu Sazihomac
Chorulkkuwddoa sakiubdi
fataplanalli Popayemad
\uﬂddvu:tl vopdalars ju

She ik Alishhed

u el kA

Py = LD ) =3

_— o e

~y
[

... opolicunts.
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SN
1. The Unian of Intis rai. hy the Dirzctor nenarsl
Dept of npsts,DoK Shivan, ey delhi-110001."

Tha Chief oagtmashor General,AF,Eircle,Hyd—?.
The Sr.Supexintanda.t of nost D?Fices,ehlmauaram Divisian

(M

ohimavaram.

jd; The ?Dstmastar,“himavuramiH.G.—5342G1.
5, The FostmastertTan:ku H.oG. 534211,
6. The postndster caiokol.HL o 534260.

—— e ... ‘pspondants

Spi KSR Anjeneyuly in 4 1635/38
& U 112,125,167,302?442/99
gri TUYS Murihy in CAs 424,443
44 S29,554,625,548 and 649/49S
sy 5ri.%rishna Daven in TAs 194,

- 317,318 & 639/33
sri.Y.Appalarajy in Jhs 326,
480,527 & 530/99
Spi.l. sudhakar “eddy in.oh 531730

Counsel far the Apulicsrta .

rounsel for tho neaspondznts . Sri B.N.Sharmﬁ,Sr.CGSC(in gAs.110,
154,31?,52?,530,531 % 649/93

. Shri J.9.6o0pal Qa0,065C 40 G9. 443,
. o 529,639 of 199%)

. Shr: V.38 jeswlrd Rep, dol.CUss A
(Chs 1685/98,167,302 & 654 2 1529
Shri U.Uinodkumar,ﬂddl.EGv' in

s 325,441 & 480 oF 1997
Miss.Shyama,Addlﬁzcsc in {Ois 125,
424, 442,835 & 648 of 1999)
. . . Shri ?_Phalguna‘ﬂao,ﬁddl.CGSE in
1 * N ey - p .
' 0A L#ad. 313/59).

——

THE MIf'@LE MR.JUSTICE O.H. NA3ZIR ., VIZE - C
THE HOELE MR QALENDRA FRASAD semser (R)

{(Judgomont por don'ole mp. Justice D.H.Nasir.

Jice-Chal rman)

3R D ER

e o it

Justice D.i.H2sir, MC
: . " [ : 4 ’
1. The raspszndenis &re sought to O dirzcted in this gz oup

of CAs to grand ho yhe applicants whd anv raaun ) mazdones La2

mipinum oPLheE 3T s ~arraesponcging €0 peguisr Hroup ‘D’

of ficisls in the rovised pay scales on pro-roetd U.sis gich wifoo
prom 1.1.1993 following the Fifth Fay Commissian recomaands bLons

-

as per 007 letter Gl a9/41/98/5TH-TT datad 15.2.1%949.

-

Contd...13;
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2. common cugstions of 1au ~nd Fazts arisg for considerctia
in this bsbten of 23 s ond, thgrefore thney 2rc 5sing disposad
of by this toi Jn j?f;ff
3. The opolicants ollege that they were oraliy threotended oy
respmnﬁent Mo, 1 End tls subcrdinate officers that unlastoncy

agrecsd to worik 33 Cz:u¢i mazdoors at Rs.i,2d0/-FR.0. aad thot tso
in pseudcnyms bhvir sarvices would be termincted, Whan the ‘
applicants asked Por written orders to that efrect the resprad. .oty
rclgnted am poid wiges for Dacenbazr, 1868 in January 1839, Th:
apslicin s © &S0 nllgne that the canduct f& of the respondentis
threatening Lermination af their services by entrusting tihrir

work to Conbtrect Luooure ‘yas an unfddr labour prectice. Tho
denial-ta pay thz arzoers of proparticnats Yy and al louwi st

due toa the apsalic:nts -mounted to violation of the 70T instrodcbiidi.

e ntained in Letlor ufed,aa 11988 ad the decision of the i a'e-c

Suprame [oUrt daotatd 27-10-1987 in uif 3,031,373 of 1936, S@s could ae
sgen fron tor lotter of nznerol [janages,Telacom nistrict,Vigdy -y
dated 1.1.1%37

4. Tha Aszistant DMoatmésier G-ne:al\(stafﬁ-& yigilanco) in
the JPfice of £EiG,- 7 Circle Hydu anuginentions in the raply

affidavit ia 3¢ 1 S7SR0 that the 2 ailowdrcas of the apgnlictnts
WETE FLXCGL 0N il S 3k af the minimum nay scdle 2F Group Nt oL. oz,
~3,750-040 as racsoaLnicd Dy the Iyth Pay Commiscien and Z2s decidad
by regpondint Mo, yids his letter dJde 10.2.18G65 with =fvoct
from 5.2,1086, Tha locnbzal Covernment ravised the Py SC-2i8 ¥
its cmployes with ef ‘zet from 1.1.1996, #ccording 2 Fule Z2ooF btha

s

ces{lavisad puy) Rulss,1997 the rovised pay rulss wern not Gprii-
canle to ‘the oorsnns prid out of contingemcies. The respandant Mo,
in consultotion uiih Cepartment.of personnel & Troining decided
vide his office Memcrindum o, 1-3497-PAP dated 3.11.,1998 thot the
remuneration of Full time Casual abgur /dorkers engsged on contine
gent btsis whose nnturs Gf work @as tho same as it of oLt
amployees shauld uUc roaungrcted an p g-rata masis with relfcooao.
to the minimum of thapey scole of  Group O as per Co5{Toviard
Nuiles, 1937 notuithstending the fact that the revised Wiy £e.oh

‘J
gid not apply to them, g further statas thet the orcders Wrd.o

ake effoct Prom th~ dats of 1ssue i.a.3.11;1933 ang toaorifoiza,
tha a@npniicténts wcrs sntitlec for reviscd pay ono ol loudn ces Ly

from 3.11.1228.

rontd . L. 13,
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i
N

Furthcr 2ecnarding to the respondentsthe Scnior paste-ator,
G. P.u, ,Hyderadid wing uae the Controlling officer oF one appli
w2s not Comd:ftont ta rovise the pay and 2l lowanco aof the apelicants,

-~

Fixation of the ooy ong sl lowdncas ®of thoe cpolicionts by him uvil

j.

cfizct from 1.11.15%57 20 pro-rata busis of the revised pay scllic
Wils, thereforc, not corrzet. Respondent 0.2 wis.not empoverzd
nz @l aouance of the opplicints on pro-rata hasis, IE

t
wis, therefore: mantionsd in his order dotad 9,12.1997 &8s foliouc.

Hawover, the payments thus ordered will bo
sunjecet bt adjustment based on furthsr orders

from btho Dirpctorate”,

a. It is furthzer cintended that respondent Ho.2. Sctad on
instruetions containaed in the | - I AERE T R A - T

-~

doted 3.17.13353 of rzspondent No.1 who had ri ightly is:zued the

- e el e . - . . ! -
impugned ordar  gagd 25.11.1998 directing the excess payassnt

mods dusko 3,11, 19-3 2 b3 recavered zithsr 4t the discretion of

tha conirolling auk. srity or on bthe nasis 2f tho ruspondunt

No.2's ardor daotag J.12.4997.

7. rtois o7s0 cratonded by the Tespondents thet the - gpli-
cants hid n.L sxaudusted the dlt arndtive rgnuu) of appravching
C "ar rodressal of their grievanzos ingsmuch

ot

the nighor cubtharit-
s they did not ks 2ny roprosent2tion to thc compotent authority
before Gpor2ichning uniz Tribunpal,

3. Tha ardess 4.t 1) 3.11.19%8 issucd by respondent. Jo.t  in
cegsultation with the Ogpartment of Personnel & Training of Govirn-—
ment of Indic, Ceoooding to the Respondents, cunnot be termuld 2g
discrimingtory wintsinlen ©s the respondent Mo.l. decided to rovise
the ¢llowamces on pr—-r2fd bBOsis of the poy scilc @s rovisod by
the UEh pay Codedission, gven though the Jnlicénts were not an-
titled to Ti:mntinn on oncbasis of the revisod Doy scoles Yo pear
Rzvigzd poy rules of 1927, As long as the Reviscd pay rulos, 1987
Wocrg naot ch“llang:d, tha applicdnts were not justified in cliiming
the rolicfs 23 sought in thecurrent batch of CAS.'»CCDrdlﬂg ty ©h

nespond onis,

i

ev.oantd,, . 1
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2. The mal 2 gu-stior uwhbich arisas for our consideration
from the asove plowiiings s, whetner ‘thz applicunts are cntitlsd 3

tn elaim and ros i poopartionate pay cnd 2lioudnces apcord-

ng to thz raoaacatdations af the Uihe pay commission Wil En

| o

effect fr=a ter Sane -, 1996 itself or uhasther the depertucnt
is empowesed to glve :PFoct of the same from any suvsequint
date., As suer noovs, ©- respondents cime up with & cunban-
tism tnot wndasr c.oe © of tha Ces{%evised ray) Rules, 1997
revised pay rulcs waere not ap;lic&ble to the Casusl {1€z240ars
whe were paid ouh .f c.ntingencies, Howsvar, 3-1 in cansuly

n

tion with the Dogawinznt of persannel & Tra 2ining dcciced uid;

-

Mis Offige memorindun deted 3.11.1998 that the rsmunarltian ai
the full—tims cosuzl lébaur angagzd on contingency basis whres.
nzture of wark wes the sume 28 that of the regulor :nﬁluya:a
should bes romunsoited on pro-rata basis with refercnce £ fh .
minimum if pay sciale of Croup'd’ ds par ccs{nevised Poy) Aul.s,
1097 notwithstandina thePact that the revised pdy rules did nag
apply to tham.

13. As.regords ths cPrective date; 20a respaondents raisg 2

]
|

plea’ that the wrdes could tcke cffect only Prom its d2te 0
issuz i.2..3.11.192% Lnd therefore, the applicénts were gntitise
For revissd pry ond oliswinces only frowm 3.11.1995. Ug have
Glso saegn the contgniion raiéed by theo resoondents thit the
Sonior pustmaster, T...0. Hydercbad wes the Contralling SPFicor
0f the cpplictnts 2nd “oot hz wis not compoicont to revise tho
allow2nce oF tho opslic-nts and therefors, fixdition of 1.11.1927
s the dote Prom Y .ich wnerevised poy and ollowsncas could e

noid to the apslicinks wis nat corrcct.

11. Je ary Tirmlv of the opinion thet since thz rovisad
pay ond ©llowt.acas werne @llowed to the Central Government oo
employcas with effsct fram 1.1,19%6 dccording to tne reooinmznde -

N

tions of tae VEh pay Cqmmissions, thore was no ragisniale behind

fixing *my otheor suvsenuant date inm e3se 27 tha ap piicints

before this Tribuncl who dre cosual mézdoors and wioss nstur:'
of work isthe s2ma 22 Lhat of the pmogular omploye.s, 2 sitisd

in the raeply aff

-
ja
[

ayit 7filed by the respondents. If dny otace
subseguant dota is Pixcd in tho clse of cosval mizdoors, it
would bo 2 surz .8 simpls case of discrimindtion &nd wsuld L2

violativo of Articlz 14 of the Constitution of Indis.

’ Contd....15.



far equtl

ue

1
v\ f
3y

cos ks

posdtian in

It is
DEZN
toie
st id
Witn
vids

Adyic

in the

ot oa

alst

Lovar

oIt wouid ool

I3

amant

™
piro=-":

in tiis
daun

the
SR ¢ S &)

2 vide th

work.," Uof
i

180 bois no

GUES Y

i} Tha

o
;
ts

0 ths
af Todic,Mioistry

of the o i

- P 3
i I

ST

TN e T,

Weour dive 8% Gy conclu
letter duted 3.

of Communication

d ichticgrn

vjo 'is undoarp .-

tnen T MJO“‘EY
ihqed on

isthc same o

0]

wiieh is rclev.nt far

nat notwiithst

st

contingancy badsis

ar

hc nit by the principle of "equdl po

O"'p‘.: Cin -

~nding

Full Tinse

tus)oart bimg T

the

Nt ur.

r G

'du not &pply to thoa,

CwSUGL

10
S50

wihosz

rzguler emplayeos

Phouwkidar/Ferasih/Meli/Suseder cie.

i
7
£
<
w
a
{
i_..l
@

Lo, 1997 plus a@dmissible Oe

el
il

Ly.”

arrdunm daced 3

Enat St Lol o Atal ned
Zim o d ks r issue, In
iz Il . ooviLned that &

concurronez 27

27 /9%-rstt

the Department

-~

{c) doted 7.2,1

OFfiCé

trrctions ci

in
the
na
af

‘aRal
S

siir latter

Personnzl & Training

anzr.tive w
ntii aca

f:
1=

lotter

agranh

tind postlli

@i Dicry Do, 2307/FA/30 doted 3.11.1996,
ef ths reow Cosucl  Lobodrers

tor o, 45/95;/97-570~1 datad 10.2.1%38'40
the TR O18353/5% in wiich 1t is stoted Gs

Ly) ok

SLING

e

Casual Laoau

MU wWiTiers

WirKsrs,

g pnld oan prora

ey

ung cldsusl ladour

oEi gL

ta

parctim

g wsuld covoe

LA i

cl.oatit L

1 oox
basis.

-

Nes Seon clk

!
0ri

10 thit 1t nas

wauld

1o
i

Q7

wiads.issucd

fintncao

i, -

eagiged an continceancy Sesi

contingecacy P id

Contcd.... 17.



For thae nuspuse a7 pzymznt, no gistinctizn
he mude wheitnze theo casuasl liosouirers
nnd seat.oanency peid stoff ores Geing pelid

- a4 1. 5 1
voim cg gr Crom office ©INCLAQEACRES.

L er doted 10.2.%12:1 wiuhin the mezning of the term'Casual
1susurers' ore includud fuliime cozuwl lavourers, port—-tims
casusl 1fthourers <nd wyirkars engaged on contingeacy prsis, The
ssutl! or contingency poid, Ars 2l e0 consi-
Iyment 0P wiges Sn pPro-ratd basis Lnd

J

P
Jrically stoib=d that Por thsz purpesc of ZRymens

]

no distinction shauld bo acde whe r ths c2suul lebourers and
contingency poid steff Loe neing poid udges or from affice contin-
: ]
1

gonciss. Therc is na ooe-2I0 iy oo stmo consideration should

C
not.ce @pilisd to the Spalicants for myment cof ravised wdgss o6

pro—-r2t2 blLols in Segorddnos with Lo racommendations of tho Vhn
an

c loattor dubod 249.%.1993{Annaxure-I11 4 2ot puge 14 cf-iho

h
sS4 1635/98) paves thz wiy P poynent of the ravised ulgos with
cfFupt Ffram 1.71. 1996, Thna rolovidnt extroct of ths said lattar

issucd by the ©07T,0, -, Hydsfsbuad is reproduced bolow,-

“In vizw af the goidelinzs $2id down by the

Dgoartaznt nof . pereanneal & Training vide lettor
+ ’ A v - i - - . .
Ne,a3l014/27535-Estt(C) Dt.7.6.88 issued in
cemnaliangs of ths Apex Court judomont regared-

it wgas af Casual Luébourers 1t his nou

Seen diglidsd Bnct wll thz casusl lapoursrs

("

unriing in btiis Dept. may be paid widges 2t btoo
!

] =

rato o 1/300h of pay ot the @ininum of toe
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5.

1

Tha

an

=

cigve Jrde s o WEDS issuad uy tihe glecom Commlse

with copcurenca oF Taize’d f"wdnce vide Dy.82.2347/FA=1/90
datad 18.2.19493, ThEerz ic, asfore, NG redson whiy 1.1.1986
should not wse taken ©z tne Effective date avsn in the esse of
the nressnt 28a3licines Jac selongs to postol Dept. It is per—
tinent to note thnt €oz 1ﬁsﬁondsnts hay. not disrputed tins
corroctness af Ghe arorostid latter deted 23-9-1992 which 1s
—ngdUg;d ay the applic .t in caLn T, 1685/95 3t page 14 cnnexures
I,

16. The Han'ale seproas DoOUCE in thecusg of_D,lﬁy Aated

resual Lobour employsd wador PET Bemartmont through Jhdratiys

foi Th Mozdeur dcach ¥.Unian of Indissnd others{1987)5 AT 22
ber 21ia hsld that tno chlssificatlon of employees inNte regui-o
recruited lovees ond choudl employees {or the PUTPGSC of paylim
iess than the milnimum Ry nayaile €O employeas‘in tnes carsosfund-

ing regular c&dIes sorticularly in tha 1ouwost rungs of Ehc delilv-
mant Wwheres ihe oy sciles uerd the lowgst wés not tenabla, It is
helg py thc Suprems Courkd shot gk such cdas.ificdtion wes 0pYY gcd
to the spiris of Article 7 of ths Intornational Covenadnt an
coonamic, s-citl and Cultural Rights, 1966. 1t isfurthor observsd
in the sa2id judamuts =0t Gac sddte cauld not deny atleast the
minimum pay ir. tar ‘pey sc2lies of ragulisrly employed WaT Kman,

gven thaough the G?U::nm;nt nay nat e Compallod to sxtend Sll

the benefits onj- Ly ac v roonlirly recriitad cmployees. Such
denisl as laid oowun 2y L. SUpreme Court waountad to exp ploitation
gf labaour., The Suproae Court Purther phserven th2at the Sovern-

meng could not tulio  AdwiEninge of its dominent position and
campel ANy wspker to uore oven as easual labourer on sTArVILinn
wagss. 1t is funthaw aba_ryed that the ctsudl laiourer ﬁﬂy

have @groda £o worle un sunh low wages. qut he did s2 becsusa he
had no ather chtice <nd it wus povarty that had doiven him &
that statg. The G3vern:ens grould ba o madel employer.

17,

the cpeve coss tnet noa-rogularisation of

Wwhile

sn thusubigct the Supreme Cpurt - lso ouszrvzsd in

temponér y cinnloyzes

‘sr cusucl lobourers fur long time could noat ke siid touc &
uisz policy and dirwcted tie respondsnts to predere & schzma on
o rational bosis for absesbing, 42 for s possible tho c-sull
lobourers Wi houe be o osantinuously woriking foo more gt one
‘yzﬂr in the nost @nt Tal. rraphs Depur tmant.

cantd.....15.
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19. The Oanerilmsnt oF pzracnnel & Trolning has not minced
any ward in dizaching i 0 Lf Gny revision of Sroup ‘Ot opay
cpilz talkes 2kios ooouen D BOURCT wibkh bemiturory stetus will

t
s satiticd Fa czoniuo th o fi wigss with reference to the

minimun sfthe §o.icon kv oscele uwith gfficbt from thooZic 23

apollcﬂalc cr o D' cmployses s{emphusis supsliad)

cmd no szparite spcdors uru.d he necggseary for bnn aurpcss,. 1T

is further statsd in tho 324 offics Memore rdua thot their

doy for tho surpesae 2 cLipulction of wages should be dotzrmined

’

in ths same way Ag in e 0256 of rogular aroup’d erilayses,

Thase instructionz Sre cunkcinud in Gl Nanartmont pec & Teg.
S me. 49011/2/57-IstlC) dated 24.10.1997 uhich 8psetes 8t pags
fnaexdre-N~I111 a3f GA 441799, In fack the antire text af tho o I

1 is rcquirecd to be rapradiced hers €9 that @ wholgsomo Vigu

cavld be taken. The iext reads &3 follous.-

cr ‘para 5 oftha chsusd 11 l2Dourars
sry stotus Gnd utgul_“1"3“l-n}
sz wauld entitlb €
ty Lhe follcuing bene L

R
w
-
(x3
C
J
,._.

rr\ l-j 4
4 L1F
43}
l'.:l'
i

r_n

t

1.
ST LLJqu"

(i) voges @t duily ::tes witn raference to L
' mimum ~f the sy scala For cor:asponding
culis Oro p'“' officsrs including DA, Hitd

smoments ot the s £8tc Us
Group'D' emplzvas would b
~mun: for culeouloting prordtd
cpy ona yedr of scrviee suBjoct 2
hoc of duty Far At ledst 2.0 days

sministeitive uffices observing.

i} i the ysar from ths dute of
remporaty stitus,
. cim hoints (i) and {ii) @z
™

1
,;isi‘n of Sroap'D' pay schie
nsurl labourars uWobh EEMPEIEIY
?e ,nbltlcd to reccive thelr
~grence ta the minimun ofF tho
cale with sffuct froa the A7tz
to regular Group'D' employec

: LC Drdnr: Wwoutd e ncczsshiry
-8z, Their
y Sf weapos
Lo o in tha

e

c far the urdos?
Lo dod ermined in

.
e
of rogulsr Geroup

&
G pe-]

[
)_J

9]
m

4, This nots Shz merau"l of Fiinistrw of Finsnc:a
Dapartaant oF ypbnmL,dL @)

- Cunts, .. 24,
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An «rguaznt me 3 indesd be edvincad fant o whe said

e ot S DO R P with thz casual mazdodrs Jn wham

‘ . o ey A Penead O of witi a5 i ars
tompoariry o LLUUE T Dl conferred snd neb witi casuil mazdoars
adnps such c.i ool t.

b

. tredted as mligiblﬁ for thz some

- ek wmer A

neen C'.:l‘]-{-':::l.lfu, [
honefits is roguis.d © s coavinginoly dealt with.
2

-

0. The @ in arounds for el lowing 1.1.19%6 ce. bhe

cfiaetive dutc fur sagmont of revised P2y on nro-riotd bisis

amerge 38 folliva.
(i) flaturc ol istngsane as that of rcgulur_ﬁﬂ
(cs stuted in letier dated 3.11.1383

(ii) Within thrme:ming uF tnc tcrm'”CasuCl lﬂbuurcr3“
bz

Liil) Poet-tinz  uorskers, casual or gontigency p2ia,
or isa £ mdidersd to be untitled to psyasnt

3f wegos an dro—-ratd basis (refeorence DOF lebter

dote 10.2.1928).

21. Ta sun up tho dbove discussicn, the following
situatiaon ravza :

~ fovarnn-at of Indiovide its communication
d 9.12.1917 in o anLckion with poyment of higher wages

™)
Ll o
Cey
o
']

fa

m

‘.
\
sfc
ta

0

rk-bims goisu.t la- ,arcrs decided to extond thz rovised
schilgs an pro-—roits oo osis to parL time casunl 1laosurcrs "in
an uniforn mupnRz In thL cntire circlq with effect From
1.11.1%97, The dlecutze partion of this communicstion was

the cffeotive dutc wihich wss stoted to be 1.11.1997.

\b) Yo hive gs:n howsver Pram tha DIT communicatian
dated 15.9.1292 ang 21.3.1999 thot the 7.

B - s - Telgcon Commissioan in
vicu of the guidciinze 1:id doun oy the perﬁannel sng Tozin-
ing Depirtuznt vide lsotnur dotsd 7.6.013588 issucd in cumplif.we
with ths &peox Trurt “udgoesnt regardim woges of lzasurers,
dacicded th=t 1l c-.sutl lipourrars uarking in the depart.ocnt
be 2oid uzges o ho roie of 1/30th of puy &6 tho minimum

of the reviscs .-y soolios plus Dearngse Sliowance for work of

J nou-s wibo o gfluch foo 1.1.1996.



te

¢

c) Thers i3, =hsvo/ois, N9 Tedson why 1.1.1926 could nat
be apslicd au tog - ¢ otiws dote 1n cose of the 2pnlicant
aise whe aro colloy.d with nocstal Deoportment, mOrc parbis

sme fuct that tho s2id communicubian

doted 15.3.172°0 T iaugd in accordanco Wit the guide-

linss loid doun sy sho Uepartaent af norsnnel & Trsining,

apart fram the 7het thiet o clesr casc of discrimin2tian

L
{
u)

would zmorge iV sz effsctive dite is nit grantes in

cosz af the preosuat ansiicsnts.
(d)  garlier ths Des riment af posks, A.P. Circle Hydersad

‘vide its commanicailion dated 3.12.19397 in connsctisn Ll

‘thg ooyment of nignol WSGGES to oart-timg casunl lubuurer :s

awkbond tne rpvised scoles in @n uniform m-nnet

- TR
docliiyin o

in the sptire circleo with aff.ct from 1.11,1997 gnd nuat

from 1.1.1880,

(&) Thz Suprcas Court also if Writ petition Hos.373 @nd
307 of 1306 de-idod on 27th fctober, 1997 {Supra; dircctet
tne Lniaon of [Ingicung cbher rospandontstd POy WROos ko

bhe =workimen © uhs ware employed 9s casucl icbourcrs

’

ing to ssvhril cotog ricsof caployoes. in the sousits wnd
i :

olaqgraph De t-gnt a2t the rotes equivd lent to the

mininum 03y it the pay scoles 5f fagqulor owployecs wark=

ing in thgs comresD _aling cfdras. Tng

5

Suprone Court 4 so

[

laid dowun Lnet She setlitionor uere snbitls to correspend-

L]

S
ing Dofrrncss ol owiDoCs ~hG Additiaonal Deanncss Allowdnce,

if cny, Syt Booar ian “pd dir-cted thot whatever athe

L.

benofits wiiz uwore enjsyed Dy thg cosucl lebourers

should e conbinaod-ea be cxtcndcd to thom.

22. The Sgucrintzne.nt of post offices, Tonali BDovision
O ramunicatlan doted Februcry, 1939 stotod thit ia
esungrszs:ion f th: ocrders issupd revising tho allowanrce
1596, 1.11.1337 and 1.7.1998 vide
5.%,1922

With cffzct »vca T.t.
cPfic: femas  of evel Auaber dosed 15.5.19%38,
and e
3.11.19%3 wcre t. e

thom.

11,127 roaid.ocbively excess payments macc Prionr Lo

sonvered and comdlizncs rEpnotLs br

centd. .. .22,
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23. " This comn: iult»lbi."?m

2
897 wes dobsmminsd'as
ol o 4 3 LiEas

—

because oltogethir = naw data 1.11,
the offactive date 7% rovision of allowdncas paycdle €0
part-time gontingunt sta€F, This communication glves usan
impressitn hat a goord dezl uF.am&iguity p¢uv;lluu ot the
relzvunt timz 2nongst -virious lovels of Gthe depirtaent af
poets &nd_thhing guor *aknct or bincing CuﬂClUSiUGly Wwisg
caning L9 sur oo,

4, The dep.rtnent of Dsrsannel & Troinidg vide its
5ffick Meme Mo, 9011/%2/97-Estt{c) diéted 24.15.1997 winced
ns wrds in stitimg in peragraph-3 of thesttid 7M. ohoo if
any ravisiocn of grofus ‘D' pay scdle tobk ploce, the chsu-l

l2bourers with temdir.cy sbotus will be sntitled tu receivec

Ehzir woges witn ceforcence tu minimum of the rovised poy

alze with o{Pcot from Ethe gate us @pplicéble to rogulor )
Group'R' cmpnioyess a7 ae sepilrdte orders would Do neccssiry
for-the pusnosc.  Thzir 2y for the purpss.z o7 ealoulition

of wijea woulo Lo Jditereinsd in thoslme way Sg in e clsc af

roaular Sroup DY waplosoos.

orantod Sho ceviccd ooy scols with effect Prom 1.M.1995,

there iw mo rhyas oo ~otson uhy siimilcr bonefits be dended te

the cosucl muzdrars wns ore btine cpplicunts bafaore us in this

group of Toe, ia ooiitbte L7 thae Puct that temporfry status mly
not NTve 5oon conf b o anons thom, os clrcody discussed corll

2h, In surindzs slagr, V,.%ngingzr-in-Chief,CR4) &nd others
/ - ~ - o~ ' [T ' . .
T 1998 5C 75 the S Court sbservsd that the Centrol

rem
Covernmant likg 11 argensof the state was committed to tha
tute policy 'and Article 36 znshrined

the Pringiple of "agitl noy for cqual work®., wd rcforrsd

to th: clss oF D7adhic Singh V.lnion of Indiz(i982)3 573 29%;
3 /

wherein the Suprcaz Sourt htls2n ogcclsion ta make abascrvibiars

in {idhori Mohonlal Tokenl Y. Union of India(AI0 1282 30 113920

L

and t:opoint odt hou thz principle of equil pdy For Lgual won

Uis nat an doactring and ho w1t wis 3 vitoel and

"y
w
ot
3
e
o

vigorous docirins thyuughcut agcephad by the particulorly av

83ciclist cauntriez,

cantd. .. 23,
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27. similar vizus WEIrOo axpresscd by tha Supreme caourt in

Diregndrs Chomali and onaotier y.5tate of uttar Fradesh (ATE
1986 & 172) thobt thoe cisual employecs wha were in the
sorvicz of thrz divfrrznt nwohru Yuvik Kendras in tie country
and uho were Somituscly per forming thosume dutizs s cluss
1V zmployeas, wust, therefors, got the same x¥a salory and
condition »f sorvigs 2o Class IV ampluyees and it made no

difference whicthor trey ucrc appeinted in inctianed posts

ct
|_.
8
8]
-
t
=
Lo
=

or not. So lang As chey wsre perfarming theo samz du

must recocive bhe same sslary and conditions of scrvice &S

cloas Iy smzloyaze. ..
28, Thsrois, theroiorc, no reason why on tine applic.ticn

gf the principle that 'egual poy should be peid fer cquil W ol

the prossnt applicents efore us be deprived o the sim. boro it

‘in torms of pa /"”th e wall as in terms 3f khe date Prom

uhich thc same could oo made =Ffz sctive. Thare could hosorire
Es no constréaing an directing tig Denartment to rofrain fron
making ony rscovenlcs from the poy and dlown ces rsceivad oy
thz cpsliconts on tie grouns oF exXcéss payment ‘yoengly ' onZdo

prior o 3.11.1958,

29, Tt mey be or ~usd tnat the Administrotive Tribun:l

should crdinurily Zesist frain giving suci directisns whiech may

1_

involve hanvy findngizl ~mpitments Gnd implicaticns. HUWoVErn,

C
it wowld not ve corroct to sty so in the contsxt of thz. preosent
DAs irecdsuc thr rocooring lisbility of ouvying wadges LA Pro-
rota Basis deczorcing to the recommacndations of the VtEh poy

commissisn hos cligady been incurred by tho Depor tment by halding

that the cosunl lubogrars are entitled t2 enhencement., The

only point which nhod baen hen ging Pirc Wes relating to the
effactive cobe.lpitially ths capertment said that the
cffactive date should  1.11.1997 and subsoguently thz r-is-
pondonts raoised & egantcntion  that the some wds errnnedils
and dirceted nth owenly shut the effective dato should oo
considered from 2.71.19923 but also that 2oy excoss 2l yingnt
recgived by toz apalicoants un that agoount shauld be reggover
fraom their woo:s. te nuvs 2lrecdy dellt with this &sfnce
zarlier in tnis judcmont

:

Contd.. .. 24.



1, N
a

Yie

i

)
()

L arsn brsing B2 gmphasizz 18

~ forisifiction 10

— 2,{; -

tnet our

Araar

ivi ne pflao as
1 nited t. giving Bz pfioctive dota 2s

ltne ML - - ho
0 uld involvs oanly anc timg s.yneft of to
sy T E, Wo o nmliove that we drl not

peseing bihc inst nt o oarder.

Aecs RGNS Arg, LNGIEVITE, diguaszd of with
4in 3208 .-
: I , 07—
Tho of Fice famor2noun 9 1=23457
Z e e
3—11—119J determining the

.11.1998 28 wels t
M. 1—n0/1cb/9? ga/Corr dited
dercL\nﬂ reccvsrics to be mide
a7 thne prasent O ilicants &1w

tao hr

~'~1de1ts arc c¢irceted T4 QIVG
ta bne m1n1mqm af L DOy Godad

in
i
ot $roaom 1.1.1,96.

to casts.

Set /=) X%

—

gnction Cifficer.

amfog ufa

CERTIFIED TRUE COPY
E:SSTJJ 0.4 \QSA/ICI%..& \1
fr 521 1, 14P;L1 Sx
CATL E .0 . =T ot T
eigarsy . B )’)
CUFY i

R U

SO T B R D R S
S 0 o Coar Qihcer
o1 N

Cenir l Aviisuative Trbungl

geoaon Ll

HYUERABAD BENCH,



